[ITEMNO2O0 1 COURT NO 4 SECTI ONX
SUVPREMECIURTOIT NDI A
RECORDOFPROCCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).26 94/ 20014
(Fromthe judgenent and order dated 1 4/ 07/ 2003 inFAFON. 1822/ 2001 of
The HGH COUR T OF JUDICA TUREATALL AHABAD
HAS H A M Petitioner(s)
VERSUS
TAS HABBARHISS Al N & ORS. Respondent ( s)
(Wth office report)

(For final disposal)

Date: 14/ 03/ 2008 This Petition was called on for hearing today.

CORA M :
HONBLED. JUSTI CEARI JI TPASAYAT
HONBLEM JUSTI CEP. SATHASI|I VA M
For Petitioner(s) M. Arun Ku ma r Beriwal, Adv.
For Respondent (s) M. MA Rah ma n , Adv.

Ms. Priyan k a S. Mat hur, Adv.
M. Rames hwar Pr as a d CGoyal, Adv.

M. Debasis M sra, Adv.
M. A K Rain a, Adv.
M. Anil Ku ma r Jh a, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Call the matter after three weeks, as prayed for.

(Neena Verm a) (Vijay Aggarwal)
Court Master Court Master



